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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT

3 &Y NEW DELHI
eg\S‘
Se‘\a\No \ ,,,,,, ‘} IN
. ORIGINAL APPLICATION NO. 606 OF 2018
IN THE MATTER OF:

In re: Compliance of Municipal Solid Waste Management Rules, 2016 and
other Environmental Issues.

(Arising out of directions of the Hon’ble Supreme Court in W.P.(C) No.
888/1996 and W.P.(C) No. 375/2012)

PROGRESS/STATUS REPORT IN COMPLIANCE OF ORDER DATED
22.09.2022 PASSED BY THIS HON’BLE TRIBUNAL IN THE ABOVE-
MENTIONED MATTER.

I, Vivek Pratap Singh, Principal Secretary to Government of Punjab, Department
of Local Government, Punjab on behalf of Government of Punjab the above-
named deponent, do hereby, solemnly affirm and state as under:

IT IS MOST RESPECYFULLY SHOWETH:

1) That on the last date of hearing i.e., 22.09.2022, this Hon’ble Tribunal has

directed as under:

(X1

.Further, six monthly progress reports with

Lo,
Py

PDF/OCR Support PDF and not in the form of Imag ,PDF w’f |
Q Copies thereof may be furnished to the NMCG, MoU ﬁ@\d
/ CPCB and also be placed on the website of the State o
Government ",

2) That in compliance of order dated 22.09.2022 of this Hon’ble Tribunal, State
of Punjab has constituted a Committee under the Chairmanship of
Administrative Secretary, Department of Local Government vide office order
11.11.2022 for regular review the progress of bridging the gap in Solid and

Liquid Waste generation and treatment. Copy of the Order issued by
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Department of Science, Technology and Environment Branch, Government of

Punjab dated 11.11.2022 is annexed herewith as ANNEXURE P-1.

3) That 1¥ meeting of the Committee constituted in compliance of order passed
by this Hon’ble Tribunal dated 22.09.2022 was held on 28.03.2023. Copy of

the minutes of meeting dated 28.03.2023 are annexed herewith as

ANNEXURE P-2,
4) That the latest status of Solid — Liquid Waste Management in Urban areas of

the State of Punjab is as under:

b

Progress of Solid Waste Management

Waste processing: That Door to door waste collection and transportation
in segregated manner has achieved 99% compliance, segregation of
waste at source 85.5%, processing of solid waste 78%. Adequate waste
processing facilities i.e., compost units and Material recovery facilities
are being created. However, as per need of Urban Local Bodies
(hereinafter referred to as UI.Bs), more processing facilities will also be
created from time to time ensuring 100% scientific processing of waste.

Legacy waste remediation: 65 ULBs have already cleared their legacy
waste dump sites and remediation is under progress in remaining 88
ULBs.

Action Plan/ timelines: The action plan for achieving the 100% waste
processing and legacy waste remediation is as under:

S Activity Status
No Target October, 2022 March. 2023
1 | Waste 100% 75% 78%
processing (3075 TPD) (3200 TPD)
2 |Legacy waste| 100% 57.60 lakh MT ’__,,..:}M%%%S:l%kh MT
remediation e el Ny
Progress of Liquid Waste Management e . v;»*f'fz;oﬂ ("
: S 5\ W L
v 3 izl
Total Sewerage generation & treatment facil\i‘:l,j\-"e“s/,ﬁ‘STPs in U]§Bs in
March, 2023 is as under: “‘\\\ A
-:\b‘”_::.j).‘"
Item No of Sewage generation Treatment Capacity
Towns (MLD) in March, with future coverage
1 2023 (MLD)
Total towns 166 2208.40 2635.40
(No.oftowns | 8 | 180059 | 2067.70
with completed
STPs .
Gap in treatment in March. 407.81
2023 N S
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e To cover the gap 0f 407.81 MLD, status of new STPs is as under:

Status of | No.of | No. Gap in Treatment Expected
STP towns of treatment/ capacity in Completion
STPs sewage MIL.D
generation
in MLD
Under 33 45 246.60 320.70 e2] STPs (223
construction MLD capacity)
are expected to be
completed by
30.09.23
¢ 24 STPs (97.70
MLD capacity)
are expected to be
completed by
1 | 31.12.23
Other  Peri 4 8.10 10.05 ©31.12.23
Urban
Areas-
Under
construction e )
Under 49 64 153.11 236.95 e Tender/DNIT
Planning stage - 32 No.
(85.25 MLD)
expected to be
completed by
31.12.24
e DPR stage
-32 No (151.70
MLD) expected
to be completed
S SR R S | by 310325
Total 82 113 407.81
5) That the State assures this Hon'ble Tribunal that all possible efforts will be
made to implement all directions both in the letter and spirit of the directions.
6) That the Progress report for the period of October, 2022 to March, 2023 by
way of Affidavit of the deponent is hereby submitted for the kind perusal,
consideration of this Hon ble‘E},ng%El.;\% |
ok T N .
Place: Chandigarh {E‘%f “«%‘Q‘? !%5 /l /
Date: [S’/j"/)_g 22 B A Ei"%g §:/ (Deponent)
\\?ég,!; g’;*{;” c? Vivek Pratap Singh,
fg;:%l _ Principal Secretary
e -

psbommirgt

Verification:

Verified that the contents of Paras No. | to 6 of the above Affidavit

are true and correct to my knowledge as derived from the official record. No part
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of the above affidavit is falsc and nothing material has been kept concealed or

suppressed therein.

Place: Chandigarh
Date: [X‘/f/}dz_j
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ATTESTFD
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PR S e . ~ Eoeg-nyhy 3
§opotary FoLlin 0 Candigarh

Sessasnns . . e iie wre me.es . I’
ST ANy AT o o 4 aahe it 1 s B oK VORI ML PSS

iy ‘A'(‘\b"\i’

Horwai ok ey rrr e ro ‘"“..‘...‘ax
-

15 MAY 2013

L

(Deponent)
Vivek Pratap Singh,
Principal Secretary

Certified that the Affic a‘JitISPé./GPAIWlH
has poen read over & Explzined 10 the
Desonenzt / Executant wio seemed

ir 1y 13 Undseoand the s & the
4me of making & sgaing the cocument
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Government of Punjab .
Department of Science, Technology & Environment
(STE Branch)

Order

The Hon'ble National Green Tribunal (NGT) vide Order dated 22.09.2022 in Original Application
No. 606/2018 regarding “Compliance of Municipal Solid Waste Management Rules, 2016 and other
environmental issues”passed several directions for ensuring that the gap in solid and liguid waste
generation and treatment is bridged at the earliest, shortening the proposed timelines, adopting
alternative/interim measures to the extent and wherever found viable. Further, directed that the State
may devise an operative mechanism by which service providers with due diligent process can execute
work relating to solid and sewage management simultaneously thrcughout the State-all districts, cities
& towns.
Further, the Tribunal directed the State Government to consider designating a Senior Nodal
Officer at the rank of ACS with team of technical experts to regularly assess the progressin bridging the
gaps in sewage and solid waste management and establishing stocktaking at the district levels.

The compliance of above said NGT orders was discussed in the 19 Meeting of State Apex
Committee held under the chairmanship of Chief Secretary, Punjab on 19.10.2022 at 12.15 PM wherein
it was decided to constitute the following Committee,in compliance of above said NGT order:

Sr. No. |[Designation
1 |Administrative Secretary, Local Govt. Chairman
2 |CEO, Punjab Municipal Infrastructure Development Company |[Member Convenor
3 |Member Secretary, Punjab Pollution Control Board Member
4 Chief Engineer, Punjab Water Supply & Sewerage Board Member
5 Chief Enginger, PMIDC Member

The Committee shali periodically report to the Chief Secretary regarding the progress made with

regard to compliance with said NGT order. (lj)(/

Rahul Tewari, IAS

Dated: [/-{.9033 Secretary, Department of Science, Technology
Chandigarh & Environment
Endst. No. 3/17/2020-STE(5)/ - 57D l‘%/ { Dated: 11.11:8082

A copy of the above is forwarded to OSD to Chief Secretary, Punjab for kind information of worthy
Chief Secretary, Punjab

'@-,{;\/A\J\J\‘ !
Manjeet Singh Randhawa
Superintendent

Endst. No. 3/17/2020STES)/ 145770182 Dated: §1+|\+ D02

'\*f’A'c/opy of the above is forwarded to Director, DECC for information please.

I\

Manjeet Singh Randhawa
Superintendent
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Endst, No. 3/17/202&5TE(5)/H5‘?6t8)3"‘?‘ Dated: |}-}\, 083

A copy of the above is forwarded to the following for their information & necessary action please:

i, Administrative Secretary, Department of Local Government
i, CEO, PMIDC

lii.  Member Secretary, PPCB
iv.  Chief Engineer, PWSSB
v.  Chief Engineer, PMIDC

€2 e Aln

n

Manjeet Singh Randhawa
Superintendent
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SR PUNJAB MUNICIPAL INFRASTRUCTURE DEVELOPMENT COMPANY
v’ 5 th Fioor, Punjab Niunicipal Bhawan 728
PmIRG (Department of Local Government) @
—  Enabhng Urbar Piot No. 3, Sector 35 A, Dakshin Marg, Chandigarh-160022 Beedfilie (8

Infrastcture Email: swm.pmidc@gmail.com cel.pmidc@punjab.gov.co.in

To,

1. Member Secretary,
Punjab Pollution Control Board,
Patiala
2. Chief Engineer,
Punjab Water Supply & Sewerage Board,
Chandigarh
3. Chief Engineer,
PMIDC, Chandigarh

Memo No. PMIDC/SWM/CE/2023/ 3|2.0-97 Dated: qlg 2003

Subject: Minutes of 1s* Meeting of the Committee constituted by
Chief Secretary, Punjab in compliance of Hon'ble NGT
orders dated 22-096-2022 in OA N0.606/2018, held under
the Chairmanship of Sh Vivek Pratap Singh, IAS, Principal
Secretary to Government of Punjab, Department of Local
Government at Punjab Municipal Bhawan, Chandigarh on
28-03-2023.

On the above cited subject, the proceedings of the the
Committee constituted by Chief Secretary, Punjab in compliance of Hon'ble
NGT orders dated 22-09-2022 in OA No0.606/2018, held under the
Chairmanship of Sh Vivek Pratap Singh, IAS, Principal Secretary to
Government of Punjab, Department of Local Government at Punjab Municipal
‘Bhawan, Chandigarh on 28-03-2023 are attached for further necessary

action.
" ke
Chief Engineer (M)
Endst No: PMIDC/SWM/CE/2023;7 312} Dated: \\]gl 2072

A copy of the above is forwarded to CEO, PMIDC for information please.

1%
cmefEn/g'%r( 63\) >
Endst Nos PMIDC/SWM/CE/2023/ 3122 Dated: (|5 oy 3

A copy of the above is forwarded to Director, Directorate of
Environment & Climate Change, Punjab for information please.

Vv
cmﬁ&o )

-3
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Minutes of 1% Meeting of the Committee constituted by Chief Secretary, Punjab
in compliance of Hon’ble NGT orders dated 22-09-2022 in OA No.606/2018, held
under the Chairmanship of Sh Vivek Pratap Singh, IAS, Principal Secretary to
Government of Punjab, Department of Local Government at Punjab Municipal
Bhawan, Chandigarh on 28-03-2023.

vvvvv
"R

List of Participants is as under:

S No Office Name & Designation

1 |PMIDC, Department of Local | SmtIsha Kalia, IAS. CEO & Convener
Government. Punjab SN A - - -

Sh Mukul Soni. Chiel ngineer
Dr Naresh Bhardwaj. AD-SWM
2 | PWSSB, Department of Local| Smt Rajwant Kaur, DPD

Government, Punjab
3 | Punjab Pollution Control Board, | Sh Rajeev Goyal, SE
Patiala Sh Pardeep, XEN

At the outset. the Convener welcomed the participants and deliberated the
purpose of the Committee constituted by Chiel’ Secretary in compliance of orders
dated 22-09-2022 of the Hon’ble National Green Tribunal. New Delhi in OA
No.606/2018.

The Committee will regularly review the progress of bridging the gap in Solid
and Liquid waste generation and treatment.

Hon'ble NGT vide orders dated 22-09-2022, has imposed Environmental
compensation amounting to. Rs. 2180 Cr on Punjab State as under:

i) Rs. 2000/- Cr for gap in treatment of liquid waste/ sewage i.e. 1000 MLD,

The restoration measures with respect to sewage management would
include: setting up of sewage treatment and utilization systems, upgrading
systems/operations of existing sewage Ireatment facilities to ensure
utilization of their full capacities, ensuring compliance of standards,
including those of fecal coliform and setting up of proper fecal sewage and
sludge management in rural areas.

ii) Rs. 180 Cr for failure to scientifically manage solid waste including Un-
remediated legacy waste is to the extent of 57.6 lakh MT and per day gap of
1025 TPD.

With regard to solid waste management, the execution plan would include
setting up of required waste processing plants and remediation of lefi out

sites.
j} P
/3

Thereafter. the agenda items were taken one by one.

-9 -
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Item No.l.1: Progress of Solid Waste Management in Urban Areas.

The gaps and planning/ timelines for bridging the gaps in solid waste
management were reviewed.

Waste processing: The Committec noted the progress of door to door waste
collection & transportation (99%). segregation ol waste at source (85.5%).
processing and processing of solid waste (78%). Adequate wasle processing
facilities i.e. compost units and Material Recovery Facilities have been created.
However, as per need of ULBs. more processing facilities will also to be created
from time to time for ensuring 100% scientific processing of waste.

Legacy waste remediation: The Committec noted the progress of remediation
of dump sites. 61 ULBs have already cleared their dump sites and Legacy Waste
Remediation is under progress in 91 ULBs.

Action Plan/ timelines: The action plan for achieving the 100% waste
processing and legacy waste remediation is as under:

S No Activity Status
Target October, 2022 March, 2023
1 | Waste processing 100% 75% 78%
(3075 TPD) (3200 TPD)
2 | Legacy wasle 100% 57.60 lakh M'T 40.71 lakh MT
remediation

The Committee directed to expedite the progress for bridging the gaps in
waste processing and remediation of legacy waste.

Item No.1.2: Progress of Liquid Waste Management in Urban Areas.

The gaps and planning/ timelines for bridging the gaps in total sewage generation
& treatment facilities/ STPs in ULBs were reviewed during the meeting:

i) Gaps in total Sewerage generation & Treatment facilities /STPs in
ULBs in March, 2023.
Item No of Sewage generation | Treatment Capacity with
Towns | (MLD) in March, 2023| future coverage (MLD)

Total towns 166 2208.40 2635.40
No. of towns with 84 ©1800.59 | 206770
completed STPs
Gap in treatment in March, 407.81
2023

((Tf
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ii) To cover the gap of 407.81 ML.D, status of new STPs is as under:

Status of
STP

No. of
towns

No.
of
STPs

Gap in
treatment/
sewage
generation
in MLD

Treatment
capacity in
MLD

Expected
Completion

Under
construction

33

45

246.60

320.70

e 2] STPs (223
MLD capacity)
are expected to be
completed by
30.09.23

¢ 24 STPs (97.70
MLD capacity)
are expected to be
completed by
31.12.23

Other Peri
Areas-Under
construction

8.10

10.05

e 31.12.23

Under
Planning

49

64

153.11

236.95

e Tender/DNIT
stage - 32 No.
(85.25 MI.D)
expected to be
completed by
31.12.24

¢ DPR stage
- 32 No (151.70
MI.D) expected
to be completed
by 31.03.25

Total

82

113

407.81

The meeting ended with a vote of thanks to Chair.
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